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MADAM SPEAKER: Question Hour. Q. No. 241, Shri P.K. Biju
... (Interruptions)
11.01 hrs
At this stage, Shri K. Chandrasekhar Rao, Shri Ponnam Prabhakar
and some other hon. Members came and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: Please start.
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(Q. 241)
SHRI P.K. BIJU : Madam Speaker, as per the reply given by the Minister the total

installed capacity in our country has crossed 190,000 MW. But, in my State of
Kerala, we are facing major power crisis. What action has been taken by the
Ministry to address this problem? ... (Interruptions)

SHRI K.C. VENUGOPAL: Madam, as on today, we have added a capacity of
54,922 MW from conventional sources and for this Financial Year we have added
20,459 MW which has been the highest power capacity achieved in a single
Financial Year... (Interruptions)

I agree with the hon. Member that there is a power crisis in the country,
especially in the Southern States including Kerala. But I would like to inform the
hon. Member that as far as Kerala is concerned, Kerala’s position is somewhat
better as compared to other States in Southern India. Anyway, we are
supplementing the efforts taken by the State Governments, including Kerala. We
are doing our level best within our limits. We are supporting the State of
Kerala. ... (Interruptions)

SHRI P.K. BIJU : Madam, in Kerala State we have a power deficit of 340 Mega
Watt units. We have presented a number of projects. But, Athirapally and Chimeri
Projects are not getting sanctions from the Forests and Environment Ministry. We
are facing major power crisis. Through you, Madam, I want to know from the
Minister as to what are the provisions of National Electricity Fund announced
recently and how it can be availed by the State of Kerala for improving the power
situation of the State and how much amount the Central Government has
sanctioned to the Kerala State for strengthening the distribution sector?...
(Interruptions)

SHRI K.C. VENUGOPAL: As far as Kerala is concerned, a lot of projects are
stalled because of the environmental issues and not because of the Central
Government. The Kerala Government itself has differences of opinion regarding

that. As far as RAPDRP and RGGVY are concerned, we have already sanctioned
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Rs.1400 crore for Kerala. Under RGGVY, we have already sanctioned Rs.225
crores for Kerala. As far as National Electricity Fund is concerned, Kerala can also
avail National Electricity Fund depending wupon their performance....

(Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 Noon.

11.04 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
( Madam Speaker in the Chair)
... (Interruptions)
12.01 hrs

At this stage, Shri K. Chandrasekhar Rao and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)

12. 01 % hrs
PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now, Papers to be laid on the Table of the House.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Medical
Council of India, New Delhi, for the year 2010-2011, alongwith Audited

Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of

the working of the Medical Council of India, New Delhi, for the year 2010-

2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6436/15/12)
(3) (1) A copy of the Annual Report (Hindi and English versions) of the National
Institute of Health and Family Welfare, New Delhi, for the year 2010-

2011.

(11) A copy of the Annual Accounts (Hindi and English versions) of the
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National Institute of Health and Family Welfare, New Delhi, for the year
2010-2011, together with Audit Report thereon.
(i11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Health and Family Welfare, New
Delhi, for the year 2010-2011.
(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.
(Placed in Library, See No. LT 6437/15/12)
(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Lokopriya Gopinath Bordoloi Regional Institute of Mental Health, Tezpur,
for the year 2010-2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Lokopriya Gopinath Bordoloi Regional Institute of
Mental Health, Tezpur, for the year 2010-2011.
(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.
(Placed in Library, See No. LT 6438/15/12)
(7) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 20 of the Dentists Act, 1948:-

(1) The “Screening Test (1* Amendment) Regulations, 2010 published in
Notification No. DE-147-2010 in Gazette of India dated 8" December,
2010.

(i)  The Dental Council of India Revised BDS Course (4™ Amendment)
Regulations, 2011 published in Notification No. DE-130-2011 in
Gazette of India dated 9™ December, 2011.

(iii) The Dental Council of India Revised BDS Course (3™ Amendment)
Regulations, 2011 published in Notification No. DE-130-2011 in
Gazette of India dated 25™ August, 2011.
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(iv) The Dental Council of India Revised BDS Course (2™ Amendment)
Regulations, 2010 published in Notification No. DE-175-2010 in
Gazette of India dated 29" October, 2010.
(v)  The DCI Regulations on Curbing the Menace of Ragging in Dental
Colleges, 2009 published in Notification No. DE-167-2008 in Gazette
of India dated 13™ August, 2009.
(vi) The ‘Dental Council of India Screening Test Regulations, 2009
published in Notification No. DE-147-2009 in Gazette of India dated
13™ August, 2009.
(vit) The ‘Dental Council of India (Miscellaneous) Regulations, 2007
published in Notification No. DE-130-2007 in Gazette of India dated
29" June, 2007.
(8) Seven statements (Hindi and English versions) showing reasons for
delay in laying the papers mentioned at (7) above.
(Placed in Library, See No. LT 6439/15/12)
(9) A copy of the Drugs and Cosmetics (2" Amendment) Rules, 2012 (Hindi
and English versions) published in the Notification No. G.S.R. 76(E) in Gazette of
India dated 8" February, 2012 under Section 38 of the Drugs and Cosmetics Act,
1940.
(Placed in Library, See No. LT 6440/15/12)
... (Interruptions)
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (DR. C.P.
JOSHI): I beg to lay on the Table a copy each of the following papers (Hindi and

English versions):-

(1)  Detailed Demands for Grants of the Ministry of Road Transport and
Highways for the year 2012-2013.

(Placed in Library, See No. LT 6445/15/12)
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(2)  Outcome Budget of the Ministry of Road Transport and Highways for the
year 2012-2013.

(Placed in Library, See No. LT 6446/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): On behalf of Kumari Selja, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions)
of the Lakshadweep Building Development Board, Kavaratti, for
the year 2010-2011, alongwith Audited Accounts.
(1i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Lakshadweep Building Development Board, Kavaratti,
for the year 2010-2011.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library, See No. LT 6447/15/12)
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): On behalf of Shri Subodh Kant Sahay, I beg to lay on the
Table a copy each of the following papers (Hindi and English versions):-

(1)  Detailed Demands for Grants of the Ministry of Tourism for the year 2012-
2013.

(Placed in Library, See No. LT 6448/15/12)
(2)  Outcome Budget of the Ministry of Tourism for the year 2012-2013.
(Placed in Library, See No. LT 6449/15/12)

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to lay on the
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Table a copy of the Outcome Budget (Hindi and English versions) of the Ministry
of Water Resources for the year 2012-2013.

(Placed in Library, See No. LT 6450/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PATIL): On behalf of Shri Sriprakash Jaiswal, I beg to lay on the Table a copy of
the Notification G.S.R. 46(E) (Hindi and English versions) published in Gazette of
India dated the 25™ January, 2012, making certain amendments in the Second
Schedule, mentioned therein, to the Mines and Minerals (Development and
Regulation) Act, 1957 under sub-section (1) of Section 28 of the said Act.

(Placed in Library, See No. LT 6451/15/12)

... (Interruptions)

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(i)  Review by the Government of the working of the National
Scheduled Tribes Finance and Development Corporation,
New Delhi, for the year 2010-2011.
(1)  Annual Report of the National Scheduled Tribes Finance

and Development Corporation, New Delhi, for the year

2010-2011, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6452/15/12)

(3) A copy each of the following papers (Hindi and English versions):-
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(1) Detailed Demands for Grants of the Ministry of Panchayati Raj for
the year 2012-2013.

(Placed in Library, See No. LT 6453/15/12)

(i1))  Detailed Demands for Grants of the Ministry of Tribal Affairs for
the year 2012-2013.

(Placed in Library, See No. LT 6454/15/12)

(i11)  Outcome Budget of the Ministry of Tribal Affairs for the year 2012-
2013.

(Placed in Library, See No. LT 6455/15/12)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
PATEL): I beg to lay on the Table a copy of the Detailed Demands for Grants
(Hindi and English versions) of the Ministry of Mines for the year 2012-2013.

(Placed in Library, See No. LT 6456/15/12)

... (Interruptions)

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): I beg to lay on the
Table:-

(1) A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Civil Aviation for the year 2012-2013.

(Placed in Library, See No. LT 6441/15/12)

(2) A copy of the Annual Accounts (Hindi and English versions) of the
Airports Economic Regulatory Authority of India, New Delhi, for the
year 2010-2011, together with Audit Report thereon.
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3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(Placed in Library, See No. LT 6442/15/12)

(4) A copy of the Aircraft (Amendment) Rules, 2012 (Hindi and English
versions) published in the Notification No. G.S.R. 64(E) in Gazette of India dated
the 3™ February, 2012 under Section 14A of the Aircraft Act, 1934, together with
an explanatory note.

(Placed in Library, See No. LT 6443/15/12)

(5) A copy of the Outcome Budget (Hindi and English versions) of the Ministry
of Civil Aviation for the year 2012-2013.
(Placed in Library, See No. LT 6444/15/12)

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): I beg to lay on the Table a
copy each of the following papers (Hindi and English versions):-

(1)  Detailed Demands for Grants of the Ministry of Women and Child
Development for the year 2012-2013.

(Placed in Library, See No. LT 6457/15/12)

(2)  Outcome Budget of the Ministry of Women and Child Development for the
year 2012-2013.

(Placed in Library, See No. LT 6458/15/12)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): On behalf of Prof. K.V. Thomas, I beg to lay on the
Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the National
Co-operative Consumers’ Federation of India Limited, New Delhi, for the
year 2010-2011, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Co-operative Consumers’ Federation of India
Limited, New Delhi, for the year 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6459/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-

(1) A copy of the Outcome Budget (Hindi and English versions) of the
Department of Commerce, Ministry of Commerce and Industry, for the year 2012-
2013.

(Placed in Library, See No. LT 6462/15/12)

(2) A copy of the Notification No. G.S.R.99(E) (Hindi and English versions)
published in Gazette of India dated 22" February, 2012 containing corrigendum to
the Notification No. G.S.R.65(E) dated 5™ February, 2011 issued under sub-
section (8) of Section 18 of the Explosives Act, 1884.

(Placed in Library, See No. LT 6463/15/12)
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... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On

behalf of Shrimati D. Purandeswari, I beg to lay on the Table:-

(1

2)

3)

(4)

)

(1)

(i)

(iii)

A copy of the Annual Report (Hindi and English versions) of the
University of Allahabad, Allahabad, for the year 2010-2011.

A copy of the Annual Accounts (Hindi and English versions) of the
University of Allahabad, Allahabad, for the year 2010-2011, together with
Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the University of Allahabad, Allahabad, for the year 2010-
2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(1)

(if)

(Placed in Library, See No. LT 6464/15/12)

A copy of the Annual Report (Hindi and English versions) of the Manipur
University, Imphal, for the year 2010-2011.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Manipur University, Imphal, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(Placed in Library, See No. LT 6465/15/12)

A copy of the Annual Accounts (Hindi and English versions) of the Guru

Ghasidas Vishwavidyalaya, Bilaspur, for the year 2010-2011, together with

Audit Report thereon.
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(6)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

(Placed in Library, See No. LT 6466/15/12)

(7) (i) A copy of the Annual Report (Hindi and English versions) of the
Jharkhand Education Project Council, Ranchi, for the year 2009-2010,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Jharkhand Education Project Council, Ranchi, for the
year 2009-2010.

(8)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(Placed in Library, See No. LT 6467/15/12)

9) (i) A copy of the Annual Report (Hindi and English versions) of the
Arunachal Pradesh Rajya Mission Authority (Sarva Shiksha Abhiyan),
[tanagar, for the year 2007-2008, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the Arunachal Pradesh Rajya Mission Authority (Sarva
Shiksha Abhiyan), Itanagar, for the year 2007-2008.
(10) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (9) above.
(Placed in Library, See No. LT 6468/15/12)
(11) (i) A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi University, Rono Hills, for the year 2010-2011.
(1i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rajiv Gandhi University, Rono Hills, for the year
2010-2011.



30.03.2012

(12)

(13)

(14)
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Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (11) above.

(i)

(i)

(iii)

(Placed in Library, See No. LT 6469/15/12)

A copy of the Annual Report (Hindi and English versions) of the
University Grants Commission, New Delhi, for the year 2010-2011.

A copy of the Annual Accounts (Hindi and English versions) of the
University Grants Commission, New Delhi, for the year 2010-2011,
together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the University Grants Commission, New Delhi, for the

year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (13) above.

(Placed in Library, See No. LT 6470/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): I beg to lay on the Table:-

(1)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the Indian
Jute Industries’ Research Association, Kolkata, for the year 2010-2011,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Jute Industries’ Research Association, Kolkata,

for the year 2010-2011.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 6471/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Ahmedabad Textile Industry’s Research Association, Ahmedabad, for the
year 2010-2011, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Ahmedabad Textile Industry’s Research Association,
Ahmedabad, for the year 2010-2011.

(Placed in Library, See No. LT 6472/15/12)

(4) (1) A copy of the Annual Report (Hindi and English versions) of the Indian

Institute of Carpet Technology, Bhadohi, for the year 2010-2011,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Carpet Technology, Bhadohi, for
the year 2010-2011.

(5) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (4) above.

(Placed in Library, See No. LT 6473/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): On behalf of Shri S.S. Palanimanickam, I beg to lay
on the Table:-
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(1) A copy of the Report (Hindi and English versions) on Trend and Progress of
Housing in India (National Housing Bank) for the year ended June, 2011 under Section
42 of the National Housing Bank Act, 1987.

(Placed in Library, See No. LT 6474/15/12)

(2) A copy of the Narcotic Drugs and Psychotropic Substances (Amendment)
Rules, 2011 (Hindi and English versions) published in Notification No.
G.S.R.905(E) in Gazette of India dated 28t December, 2011, under Section 77 of
the Narcotic Drugs and Psychotropic Substances Act, 1985, together with an
explanatory memorandum.

(Placed in Library, See No. LT 6475/15/12)

3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of section 94 of the Finance Act, 1994:-
(1) G.S.R.942(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 07/2010-Service Tax, dated 27t
February, 2010.
(i)  G.S.R.943(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 08/2010-Service Tax, dated 27"
February, 2010.
(iii) G.S.R.944(E) published in Gazette of India dated 30" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 09/2010-Service Tax, dated 27h
February, 2010.
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(iv)
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G.S.R.945(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum superseding in the
Notification No. 17/2009-Service Tax, dated 7™ July, 2009.

(Placed in Library, See No. LT 6476/15/12)

(4) A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of section 38 of the Central Excise Act, 1944:-

(1)

(i)

(iii)

(iv)

)

(vi)

G.S.R.824(E) published in Gazette of India dated 18" November,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 3/2005-C.E. dated 24" February,
2005.

G.S.R.937(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments, in the two notifications, mentioned therein.
G.S.R.938(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments, in the nine notifications, mentioned therein.
G.S.R.939(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 26/2001-C.E. dated 11™ May,
2001.

G.S.R.940(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 21/2005-C.E. dated 13™ May,
2005.

G.S.R.941(E) published in Gazette of India dated 30"™ December,

2011 together with an explanatory memorandum making certain
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amendments in the Notification No. 49/2008-C.E. (N.T.) dated 24"
December, 2008.

G.S.R.1(E) published in Gazette of India dated 3™ January, 2012
together with an explanatory memorandum making certain
amendments, in the two notifications, mentioned therein.
G.S.R.25(E) published in Gazette of India dated 16" January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 5/2006-C.E. dated 1* March,
2006.

G.S.R.26(E) published in Gazette of India dated 16™ January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 23/2003-C.E. dated 31°" March,
2003.

G.S.R.81(E) published in Gazette of India dated 9™ February, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 64/95-C.E. dated 16™ March,
1995.

The CENVAT Credit (First Amendment) Rules, 2012 published in
Notification No. G.S.R.83(E) in Gazette of India dated 9™ February,
2012, together with an explanatory memorandum.

The CENVAT Credit (Second Amendment) Rules, 2012 published
in Notification No. G.S.R.138(E) in Gazette of India dated 12"
March, 2012, together with an explanatory memorandum.

The CENVAT Credit (First Amendment) Rules, 2012 published in
Notification No. G.S.R.139(E) in Gazette of India dated 12™ March,
2012, together with an explanatory memorandum.

G.S.R.140(E) published in Gazette of India dated 12 March, 2012,
together with an explanatory memorandum laying down the

procedure for imposition of restrictions on and withdrawal of certain
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facilities from a manufacturer, first stage or second stage dealer, or
an exporter including a merchant exporter who is prima facie found
to be involved in specified offences..

G.S.R.142(E) published in Gazette of India dated 13™ March, 2012
together with an explanatory memorandum superceding Notification
No. 1/2007-C.E.(N.T) dated 19" January, 2007.

G.S.R.916(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. G.S.R. 541(E) dated 18" July,
2011.

The Central Excise (Fifth Amendment) Rules, 2011 published in
Notification No. G.S.R.917(E) in Gazette of India dated 30"

December, 2011, together with an explanatory memorandum.

(xviii) G.S.R.918(E) published in Gazette of India dated 30™ December,

(xix)

2011 together with an explanatory memorandum appointing the
Customs Officers of the rank, mentioned therein, and invests with
them with all the powers conferred by or under the Central Excise
Act, 1944 and Rules made there under and the powers under Chapter
5 of the Finance Act, 1944 in relation to the service tax refunds
arising out of Notification No. 52/2011-Service Tax dated
30.12.2011 and all matters arising there under in the jurisdiction
mentioned in Notification No. 15.2002-Cus.(N.T.) dated 07.03.2002.
G.S.R.100(E) published in Gazette of India dated 20 February,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 21/2004-C.E(N.T.) dated 6™
September, 2004.

(Placed in Library, See No. LT 6477/15/12)



30.03.2012

26

(5) A copy each of the following Notifications (Hindi and English versions)

under sub-section (7) of Section 9A of the Customs Tariff Act, 1975:-

(1)

(ii)

(iii)

(iv)

G.S.R.829(E) published in Gazette of India dated 23" November,
2011 together with an explanatory memorandum seeking to impose
definitive Anti Dumping Duty on “Opal Glassware” originating in or
exported from China PR, when imported in to India.

G.S.R.837(E) published in Gazette of India dated 25" November,
2011 together with an explanatory memorandum, imposing
definitive anti dumping duty on the imports of Hot Rolled Flat
Products of Stainless Steel of ASTM Grade 304 with all its variants,
mentioned therein, originating in, or exported from, European Union,
Korea RP, South Africa, Taiwan and USA and imported into India,
at rates recommended in the Final Finding of anti-dumping
investigation of the designated authority.

G.S.R.884(E) published in Gazette of India dated 15" August, 2011
together with an explanatory memorandum seeking to provide
provisional assessment to imports of ceramic glazed tiles other than
vitrified tiles, originating in, or exported from China PR by M/s
Gaoyao Marshal Ceramics Co. Ltd China PR (producer) through
M/s Foshan Dihai Trading Development Co. Ltd.-China PR
(exporter), pending the outcome of New Shipper Review.
G.S.R.889(E) published in Gazette of India dated 20" December,
2011 together with an explanatory memorandum seeking to extend
levy of anti-dumping duty imposed on imports of ‘Sodium
Hydrosulphite’, originating in, or exported from, the People’s
Republic of China, upto and inclusive of 13" October, 2012,
pending outcome of Sunset review investigations being conducted

by the Directorate General of Anti-dumping and Allied duties.
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G.S.R.890(E) published in Gazette of India dated 20" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 15/2008-Cus., dated 5t
February, 2008.

The Customs Tariff (Identification, Assessment and Collection of
Anti-dumping Duty on Dumped Articles and for Determination of
Injury) Second Amendment Rules, 2011 published in Notification
No. G.S.R.855(E) in Gazette of India dated 1* December, 2011,
together with an explanatory memorandum.

G.S.R.934(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 119/2010-Cus., dated 19"
November, 2010.

G.S.R.2(E) published in Gazette of India dated 6™ January, 2012
together with an explanatory memorandum seeking to extend levy of
anti-dumping duty imposed on imports of ‘Caustic Soda’,
originating in, or exported from, Saudi Arabia, Iran, Japan, USA and
France upto and inclusive of 1% September, 2012, pending outcome
of Sunset review investigations being conducted by the Directorate
General of Anti-dumping and Allied duties.

G.S.R.12(E) published in Gazette of India dated 13" January, 2012
together with an explanatory memorandum seeking to levy anti-
dumping duty at specified rates on imports of Silk Fabrics 20-100
gms per metre, originating in, or exported from the People’s
Republic of China, for a further period of five years pursuant to the
final findings of Sunset review investigations conducted by the
Directorate General of Anti-dumping and Allied duties.

G.S.R.13(E) published in Gazette of India dated 13" January, 2011

together with an explanatory memorandum seeking to levy anti-
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dumping duty on imports of Nylon filament yarn, originating in, or
exported from the People’s Republic of China, Chinese Taipei,
Malaysia, Thailand and Korea PR for a further period of five years
pursuant to the final findings of Sunset review investigations
conducted by the Directorate General of Anti-dumping and Allied
duties.

G.S.R.14(E) published in Gazette of India dated 13" January, 2011
together with an explanatory memorandum seeking to levy
provisional anti-dumping duty on imports of Phosphoric Acid of all
grades and concentrations, originating in, or exported from Israel
and Taiwan and imported into India, for a period not exceeding six
months.

G.S.R.15(E) published in Gazette of India dated 13 January, 2012
together with an explanatory memorandum seeking to levy anti-
dumping duty on imports of Cellophane Transparent Film,
originating in, or exported from, the People’s Republic of China for
a further period of five years pursuant to the final findings of Sunset
review investigations conducted by the Directorate General of Anti-
dumping and Allied duties.

G.S.R.16(E) published in Gazette of India dated 13 January, 2012
together with an explanatory memorandum seeking to rescind
Notification No. 136/2009-Cus., dated 9" December, 2009.
G.S.R.17(E) published in Gazette of India dated 13" January, 2012
together with an explanatory memorandum seeking to levy anti-
dumping duty on imports of Saccharin, originating in, or exported
from, the People’s Republic of China for a period of five years
pursuant to the final findings of Sunset review investigations
conducted by the Directorate General of Anti-dumping and Allied

duties.
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G.S.R.21(E) published in Gazette of India dated 16™ January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 70/2010-Cus., dated 25t June,
2010.

G.S.R.29(E) published in Gazette of India dated 17" January, 2012
together with an explanatory memorandum seeking to impose
provisional safeguard duty at the rate of 10% ad-valorem on imports
of Phthalic anhydride, imported into India, for a period of 180 days,
from the publication of this notification in the official Gazette.

The Refund of Anti-Dumping Duty (Paid in Excess of Actual
Margin of Dumping) Rules, 2012 published in Notification No.
G.S.R.35(E) published in Gazette of India dated 19" January, 2012,

together with an explanatory memorandum.

(xviil) The Custom Tariff (Identification, Assessment and Collection of

(xix)

(xx)

Anti-dumping Duty on Dumped Articles and for Determination of
Injury) Amendment Rules, 2012 published in Notification No.
G.S.R.36(E) published in Gazette of India dated 19™ January, 2012,
together with an explanatory memorandum.

(Placed in Library, See No. LT 6478/15/12)

G.S.R.42(E) published in Gazette of India dated 24™ January, 2012
together with an explanatory memorandum seeking to rescind
Notification No. 91/2011-Cus., dated 20™ September, 2011.

G.S.R.43(E) published in Gazette of India dated 24™ January, 2012
together with an explanatory memorandum seeking to levy definitive
anti-dumping duty on imports of Morpholine, originating in, or
exported from, the People’s Republic of China, European Union and

the United States of America and imported into India.
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(xxi) G.S.R.44(E) published in Gazette of India dated 24™ January, 2012
together with an explanatory memorandum seeking to levy definitive
anti-dumping duty on imports of Geogrid/Geostrips/Geostraps made
of polyester or Glass fiber in all its forms (including all widths and
lengths), originating in, or exported from, the People’s Republic of
China, and imported into India.

(xxii) G.S.R.77(E) published in Gazette of India dated 8" February, 2012
together with an explanatory memorandum seeking to levy definitive
anti-dumping duty on imports of Coumarin, originating in, or
exported from, the People’s Republic of China, in pursuance of the
final findings of the designated authority.

(xxiii) G.S.R.101(E) published in Gazette of India dated 22" February,
2012 together with an explanatory memorandum rescinding
Notification No. 58/2011-Cus., dated 8" July, 2011.

(6) A copy each of the following Notifications (Hindi and English versions) under
section 159 of the Customs Act, 1962:-

(1) G.S.R. 823(E) published in Gazette of India dated 18" November,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23m July,
1996.

(11) G.S.R. 850(E) published in Gazette of India dated 30™ November,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

(111) G.S.R. 856(E) published in Gazette of India dated 1% December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 10/2008-Cus., dated 150

January, 2008.
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G.S.R. 866(E) published in Gazette of India dated 5™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 20/2006-Cus., dated 1* March,
2006.

G.S.R. 867(E) published in Gazette of India dated 5™ December,
2011 together with an explanatory memorandum rescinding the
Notification No. 78/2006-Cus., dated gt August, 2006.

G.S.R. 888(E) published in Gazette of India dated 19™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23m July,
1996.

G.S.R. 894(E) published in Gazette of India dated 23" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 96/2008-Cus., dated 130
August, 2008.

G.S.R. 895(E) published in Gazette of India dated 23" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 8/2011-Cus., dated 14
February, 2011.

G.S.R. 907(E) published in Gazette of India dated 28" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 85/2004-Cus., dated 31
August, 2004.

G.S.R. 909(E) published in Gazette of India dated 29™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 101/2007-Cus., dated 11"
September, 2007.
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G.S.R. 910(E) published in Gazette of India dated 29" December,
2011 together with an explanatory memorandum making certain
amendments, in the three notifications, mentioned therein.

G.S.R. 911(E) published in Gazette of India dated 29" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 20/2006-Cus., dated 1* March,
2006.

G.S.R. 912(E) published in Gazette of India dated 29" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 69/2004-Cus., dated 9t July,
2004.

G.S.R. 924(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

G.S.R. 925(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments, in the six notifications, mentioned therein.

G.S.R. 926(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 151/2009-Cus., dated 31
December, 2009.

G.S.R. 927(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 152/2009-Cus., dated 31
December, 2009.

G.S.R. 928(E) published in Gazette of India dated 30™ December,

2011 together with an explanatory memorandum making certain
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amendments in the Notification No. 69/2011-Cus., dated 29" July,
2011.

G.S.R. 929(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum superseding
Notification Nos. 67/2006-Cus. and 68/2006-Cus., dated 30 June,
2006.

G.S.R. 930(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 116/2010-Cus., dated 1%
November, 2010.

G.S.R. 931(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 46/2011-Cus., dated 1% June,
2011.

G.S.R. 932(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 53/2011-Cus., dated 1* June,
2011.

G.S.R. 933(E) published in Gazette of India dated 30™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 27/2011-Cus., dated 1* March,
2011.

G.S.R. 22(E) published in Gazette of India dated 16™ January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

G.S.R. 23(E) published in Gazette of India dated 16" January, 2012
together with an explanatory memorandum superseding

Notification No. 62/2004-Cus., dated 12" May, 2004.
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G.S.R. 24(E) published in Gazette of India dated 16™ January, 2012
together with an explanatory memorandum superseding
Notification No. 172/1994-Cus., dated 30 September, 1994.

G.S.R. 31(E) published in Gazette of India dated 17" January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 21/2002-Cus., dated 1* March,
2002.

G.S.R. 70(E) published in Gazette of India dated 7" February, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23m July,
1996.

G.S.R. 82(E) published in Gazette of India dated 9™ February, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 39/96-Cus., dated 23" July,
1996.

G.S.R. 127(E) published in Gazette of India dated 9™ March, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 104/2009-Cus., dated 140
September, 2009.

G.S.R. 774(E) published in Gazette of India dated 21* September,
2010 together with an explanatory memorandum making certain
amendments in the Notification No. 41/99-Cus., dated 28" April,
1999.

The Bill of Entry (Electronic Declaration) Regulations, 2011
published in Notification No. G.S.R. 838(E) in Gazette of India
dated 25" November, 2011, together with an explanatory
memorandum.

The Shipping Bill (Electronic Declaration) Regulations, 2011
published in Notification No. G.S.R. 839(E) in Gazette of India
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dated 25" November, 2011, together with an explanatory
memorandum.

(xxxiv) The Customs (Provisional Duty Assessment) Regulations, 2011
published in Notification No. G.S.R. 840(E) in Gazette of India
dated 25" November, 2011, together with an explanatory
memorandum.

(xxxv) S.0. 2684(E) published in Gazette of India dated 28" November,
2011 together with an explanatory memorandum superceding
Notification No. 74/2011-Cus.(N.T.), dated 27" October, 2011.

(xxxvi) S.O. 2723(E) published in Gazette of India dated 30™ November,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

(xxxvii) S.0. 2798(E) published in Gazette of India dated 15" December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

(xxxviii) S.0. 2914(E) published in Gazette of India dated 28" December,
2011 together with an explanatory memorandum superceding
Notification No. 82/2011-Cus.(N.T.), dated 28" November, 2011.

(xxxix) S.0. 2926(E) published in Gazette of India dated 30"™ December,
2011 together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

(x1) S.0. 69(E) published in Gazette of India dated 13" January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.
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(xli) S.0. 72(E) published in Gazette of India dated 16" January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

(xlii)  S.O. 81(E) published in Gazette of India dated 17" January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

(xliti) ~ S.0. 189(E) published in Gazette of India dated 30" January, 2012
together with an explanatory memorandum superceding
Notification No. 88/2011-Cus.(N.T.), dated 28" December, 2011.

(xliv)  S.0. 201(E) published in Gazette of India dated 31* January, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3"
August, 2001.

(xlv)  S.0.291(E) published in Gazette of India dated 15" February, 2012
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

(Placed in Library, See No. LT 6479/15/12)

(7) A copy each of the following Notifications (Hindi and English versions)

1ssued under Section 296 of the Income-tax Act, 1961:-

(1) The Centralised Processing of Returns Scheme, 2011 published in
Notification No. S.0.16(E) in Gazette of India dated the 4™ January,

2012, together with an explanatory memorandum.
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The Centralised Processing of Returns Scheme, 2011 published in
Notification No. S.0.17(E) in Gazette of India dated the 4™ January,
2012, together with an explanatory memorandum.

The Income-tax (9" Amendment) Rules, 2011 published in
Notification No. S.0.2724(E) in Gazette of India dated the 1%
December, 2011, together with an explanatory memorandum.

The Income-tax (First Amendment) Rules, 2011 published in
Notification No. S.0.5(E) in Gazette of India dated the 2™ January,
2012, together with an explanatory memorandum.

(Placed in Library, See No. LT 6479-A/15/12)

(8) A copy each of the following Notifications (Hindi and English versions)

issued under sub-section (6) of Section 9 of the Banking Companies (Acquisition

and Transfer of Undertakings) Act, 1970 & 1980:-

(i)

(ii)

)

(10)

The Nationalised Banks (Management and Miscellaneous Provisions)
Amendment Scheme, 2011 published in Notification No. S.0.2736(E)
in Gazette of India dated the 5™ December, 2011.
The Nationalised Banks (Management and Miscellaneous Provisions)
Amendment Scheme, 2011 published in Notification No. S.0.2737(E)
in Gazette of India dated the 5™ December, 2011.

(Placed in Library, See No. LT 6480/15/12)

A copy of the Consolidated Report (Hindi and English versions) on the
working of Public Sector Banks as on 31 March, 2011.
(Placed in Library, See No. LT 6481/15/12)

A copy of the IRDA (Issuance of Capital by Life Insurance Companies)

Regulations, 2011 (Hindi and English versions) published in Notification No. F.
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No. IRDA/Reg./2/56/2011 in Gazette of India dated 14™ November, 2011, under
Section 27 of the Insurance Regulatory and Development Authority Act, 1999,
together with an explanatory memorandum.
(11) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (10) above.

(Placed in Library, See No. LT 6482/15/12)

(12) A copy of the Coinage of the One Hundred Fifty Rupees and Five Rupees
coined to commemorate the occasion of “150™ Birth Anniversary of Madan
Mohan Malaviya” Rules, 2011 (Hindi and English versions) published in
Notification No. G.S.R. 885(E) in Gazette of India dated 16™ December, 2011,
under sub-section (3) of Section 21 of the Coinage Act, 1906.

(Placed in Library, See No. LT 6483/15/12)

(13) A copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union
Government (No. 28 of 2011-12)-Department of Revenue (Indirect
Taxes-Central Excise) Compliance Audit for the year ended March,
2011.

(Placed in Library, See No. LT 6484/15/12)

(1))  Report of the Comptroller and Auditor General of India-Union
Government (No. 29 of 2011-12)-Department of Revenue (Indirect
Taxes-Service Tax) Compliance Audit for the year ended March,
2011.

(Placed in Library, See No. LT 6485/15/12)
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... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): I beg to lay on the Table a copy of the Outcome
Budget (Hindi and English versions) of the Ministry of External Affairs for the
year 2012-2013.

(Placed in Library, See No. LT 6486/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): I beg to lay on the Table:-

(@

(i)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Tourism and Travel Management, Gwalior, for the year 2010-
2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Tourism and Travel Management,

Gwalior, for the year 2010-2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6487/15/12)

(3) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(@ @

(ii)

Review by the Government of the working of the Utkal Ashok Hotel
Corporation Limited, Puri, for the year 2010-2011.

Annual Report of the Utkal Ashok Hotel Corporation Limited, Puri, for the
year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 6488/15/12)
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Review by the Government of the working of the Kumarakruppa Frontier
Hotels Private Limited, New Delhi, for the year 2010-2011.

Annual Report of the Kumarakruppa Frontier Hotels Private Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.

Two statements (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

(i)

(i)

(Placed in Library, See No. LT 6489/15/12)

A copy of the Annual Report (Hindi and English versions) of the Institute
of Hotel Management Catering Technology and Applied Nutrition,
Srinagar, for the year 2010-2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Hotel Management Catering Technology
and Applied Nutrition, Srinagar, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(1)

(i)

(Placed in Library, See No. LT 6490/15/12)

A copy of the Annual Report (Hindi and English versions) of the National
Council for Hotel Management and Catering Technology, Noida, for the
year 2010-2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the National Council for Hotel Management and Catering

Technology, Noida, for the year 2010-2011.
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(8) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (8) above.

(Placed in Library, See No. LT 6491/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. S. JAGATHRAKSHAKAN): I beg to lay on the Table a
copy of the Outcome Budget (Hindi and English versions) of the Ministry of
Information and Broadcasting for the year 2012-2013.

(]nterruptions)El
(Placed in Library, See No. LT 6492/15/12)

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, on behalf of Shri S. Gandhiselvan, I beg to lay on the
Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Unani Medicine, Bangalore, for the year 2010-2011,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government

of the working of the National Institute of Unani Medicine, Bangalore,
for the year 2010-2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 6493/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Voluntary Health Services, Chennai, for the year 2010-2011.
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(4)

)

(6)

(7)

(ii)

(111)
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A copy of the Annual Accounts (Hindi and English versions) of the
Voluntary Health Services, Chennai, for the year 2010-2011, together
with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government
of the working of the Voluntary Health Services, Chennai, for the year
2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(1)

(ii)

(Placed in Library, See No. LT 6494/15/12)

A copy of the Annual Report (Hindi and English versions) of the Institute
for Post Graduate Teaching and Research in Ayurveda (Gujarat Ayurved
University), Jamnagar, for the year 2010-2011, alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the Institute for Post Graduate Teaching and Research
in Ayurveda (Gujarat Ayurved University), Jamnagar, for the year 2010-
2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(1)

(i)

(Placed in Library, See No. LT 6495/15/12)

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ayurveda, Jaipur, for the year 2010-2011, alongwith
Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Ayurveda, Jaipur, for the year
2010-2011.
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(8) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (7) above.

(Placed in Library, See No. LT 6496/15/12)

(9) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Indian Medicines
Pharmaceutical Corporation Limited, Almora, for the year 2010-
2011.
(i1))  Annual Report of the Indian Medicines Pharmaceutical Corporation
Limited, Almora, for the year 2010-2011, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(10)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (9) above.

(Placed in Library, See No. LT 6497/15/12)

(11) (i) A copy of the Annual Report (Hindi and English versions) of the Central
Council of Homoeopathy, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Central Council of Homoeopathy, New Delhi, for
the year 2010-2011.
(12)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (11) above.

(Placed in Library, See No. LT 6498/15/12)
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(13)

(14)

(15)

(16)

(1)

(i)

(iii)

44

A copy of the Annual Report (Hindi and English versions) of the Central
Council for Research in Ayurvedic Sciences and Central Council for
Research in Siddha, New Delhi, for the year 2010-2011.

A copy of the Annual Accounts (Hindi and English versions) of the
Central Council for Research in Ayurvedic Sciences and Central Council
for Research in Siddha, New Delhi, for the year 2010-2011, together with
Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Council for Research in Ayurvedic Sciences
and Central Council for Research in Siddha, New Delhi, for the year
2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (13) above.

(i)

(i)

(Placed in Library, See No. LT 6499/15/12)

A copy of the Annual Report (Hindi and English versions) of the Central
Council for Research in Unani Medicine, New Delhi, for the year 2010-
2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the Central Council for Research in Unani Medicine,

New Delhi, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (15) above.

(Placed in Library, See No. LT 6500/15/12)
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(17) A copy of the Indian Medicine Central Council (Election) Amendment
Rules, 2012 (Hindi and English versions) published in the Notification No. G.S.R.
151(E) in Gazette of India dated 15™ March, 2012 under sub-section (3) of Section
36 of the Indian Medicine Central Council Act, 1970.

(Placed in Library, See No. LT 6501/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): Madam, on
behalf of Shri Sachin Pilot, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Department of Information
Technology(renamed as Department of Electronics and Information

Technology) for the year 2012-2013.

(Placed in Library, See No. LT 6502/15/12)

(1i1))  Detailed Demands for Grants of the Department of Posts for the year
2012-2013.

(Placed in Library, See No. LT 6503/15/12)

(i11) Outcome Budget of the Department of Information Technology
(renamed as Department of Electronics and Information

Technology) for the year 2012-2013.

(Placed in Library, See No. LT 6504/15/12)
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Semiconductor Integrated Circuit Layout Design Registry, New Delhi, for
the year 2010-2011, alongwith Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Semiconductor Integrated Circuit Layout Design
Registry, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 6505/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): Madam, I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Joint Electricity
Regulatory Commission (for State of Goa and Union Territories), Gurgaon, for
the year 2010-2011, under the Electricity Act, 2003.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 6506/15/12)

(3) A copy each of the following Notifications (Hindi and English versions)
under Section 179 of the Electricity Act, 2003:-

(1) The Central FElectricity Regulatory Commission (Terms and
Conditions for Tariff determination from Renewable Energy
Sources) Regulations, 2012 published in Notification No. F. No. L-
1/94/CERC/2011 in Gazette of India dated 7™ February, 2012.

(1))  The Central Electricity Regulatory Commission (Sharing of inter-
State Transmission Charges and Losses) (First Amendment)
Regulations, 2011 published in Notification No. F. No. L-
1/44/CERC/2011 in Gazette of India dated 25™ February, 2012.
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(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (i1) of (3) above.

(Placed in Library, See No. LT 6507/15/12)

(5) A copy of the Notification No. JERC-11/2010 (Hindi and English versions)
published in Gazette of India dated 11" January, 2012, containing corrigendum to
the Joint Electricity Regulatory Commission  (Electricity Supply Code)
Regulations, 2010, issued under Section 182 of the Electricity Act, 2003.

(Placed in Library, See No. LT 6508/15/12)

(6) A copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Power for the year
2012-2013.

(Placed in Library, See No. LT 6509/15/12)

(1)  Outcome Budget of the Ministry of Power for the year 2012-2013.

(Placed in Library, See No. LT 6510/15/12)

... (Interruptions)
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, on behalf of Shri Sudip Bandyopadhyay, I beg to lay on
the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
International Institute for Population Sciences, Mumbali, for the year 2010-
2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
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the working of the International Institute for Population Sciences, Mumbai,
for the year 2010-2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 6511/15/12)

... (Interruptions)
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(Placed in Library, See No. LT 6512/15/12)

3) Sd® (FEAv) ST 1985 & WS 3 © SUES (1) @ fad SN SeREET A=A
HI.31M.397 (31) ST 9 A, 2012 & WRA & IS0 H FHIRG g5 o q1 e grI
29 ATE, 2010 &I SIS WA FHI.37. 706 (31) H Hirqy dened fve 1w & @ v

gfa (fF=ar e sl ) |
(Placed in Library, See No. LT 6513/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): Madam, I
beg to lay on the Table a copy each of the following papers (Hindi and English

versions):-

(1)  Detailed Demands for Grants of the Department of Telecommunications,
Ministry of Communications and Information Technology, for the year

2012-2013.

(Placed in Library, See No. LT 6514/15/12)
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(2)  Outcome Budget of the Department of Telecommunications, Ministry of

Communications and Information Technology, for the year 2012-2013.

(Placed in Library, See No. LT 6515/15/12)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): Madam, I beg to lay on the
Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Environment and Forests for the year 2012-2013.

(Placed in Library, See No. LT 6460/15/12)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Center of Excellence for Medicinal Plants and Traditional Knowledge,

Bangalore, for the year 2010-2011, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Center of Excellence for Medicinal
Plants and Traditional Knowledge, Bangalore, for the year 2010-2011.
(3) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (2) above.

(Placed in Library, See No. LT 6461/15/12)

12.05 V% hrs.

PUBLIC ACCOUNTS COMMITTEE
52" to 55™ Reports

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I beg to present the
following Reports (Hindi and English versions) of the Public Accounts Committee
(2011-12):-
(1) 52" Report on 'Training of Pilots in the Indian Air Force' relating to the

Ministry of Defence.
(2) 53" Report on 'Abnormal Delay in Execution of Ordnance Factory Project

NALANDA'relating to the Ministry of Defence.
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3)

4

54" Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Twenty-third Report (Fifteenth Lok Sabha) on 'Assistance to States for
Developing Export Infrastructure and Allied Activities (ASIDE) Scheme'
relating to the Ministry of Commerce and Industry (Department of
Commerce).

55" Report on 'Member of Parliament Local Area Development
Scheme' relating to the Ministry of Statistics and Programme

Implementation.

... (Interruptions)
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12.06 hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 6™
Report of the Standing Committee on Rural Development on Demands for
Grants (2010-11), pertaining to the Ministry of Panchayati Raj"

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI RAJ
(SHRI V. KISHORE CHANDRA DEO): Madam, I beg to lay the Statement on the
status of implementation of recommendations contained in the Sixth Report (15th
Lok Sabha) of the Standing Committee on the Rural Development in pursuance of
the Direction 73A of the hon. Speaker, Lok Sabha vide Lok Sabha Bulletin-Part-II
dated September 1, 2004.

The Sixth Report of the Standing Committee on Rural Development (15th
Lok Sabha) was presented to the Lok Sabha on 16.4.2010. The Report relates to
examination of Demands for Grants of Ministry of Panchayati Raj for the year
2010-2011.

Action taken statements on the recommendations/observations contained in
the Report of the Committee had been sent to the Standing Committee on Rural
Development in September, 2010.

The present status of implementation of the various recommendations made
by the Committee is indicated in the Annexure to my Statement which is laid on
the Table of the House. I would not like to take the valuable time of the House to
read out all the contents of this Annexure. I would request that this may be

considered as read.

* Laid on the Table and also placed in Library, See No. LT 6516/15/12.
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12.06 V% hrs.

(ii)Status of implementation of further recommendations contained in the
162" Report of the Standing Committee on Transport, Tourism and
Culture on Action Taken by the Government on the recommendations
contained in the 154™ Report of the Committee on Demands for Grants
(2010-11) (Demand No.93), pertaining to the Ministry of Tourism”

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): Madam, I beg to lay the Statement on the status of further
recommendations/observations contained in the 162nd Report on the Action
Taken by the Government on the recommendations/observations of the
Department-related Parliamentary Standing Committee on Transport, Tourism &
Culture contained in its 154th Report on Demands for Grants (2010-11) of the
Ministry of Tourism in pursuance of the direction of the hon. Speaker, Lok Sabha
which reads as under:-

“The Minister concerned shall make once in six months a statement
in the House regarding the status of implementation of
recommendations contained in the Reports of Lok Sabha with regard
to his Ministry."

The Standing Committee on Transport, Tourism & Culture considered and
adopted the 162™ Report of the Committee on Demands for Grants (2010-11) of
the Ministry of Tourism at its meeting held on the 20" December, 2010. The
Report was laid on the Table of the Lok Sabha on 04.03.2011.

Madam Speaker, the Statement indicating the status of the Action Taken on
the recommendations of the 154™ Report was laid on the Table of Lok Sabha on
04.03.2011. In the 162™ Report, the Standing Committee has made 34 further
recommendations/observations on the Action Taken by the Government on the

recommendations/observations of the Committee contained in the 154™ Report.

" Laid on the Table and also placed in Library, See No. LT 6517/15/12.
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I lay on the Table of the House the present status of each further
recommendations/observations contained in the 162" Report as Annexure. ...

(Interruptions)

12.06 3% hrs.

(iii)Status of implementation of the recommendations contained in the 24™
Report of Standing Committee on Information Technology on Demands for
Grants (2011-12), pertaining to the Department of Posts, Ministry of
Communications and Information Technology”

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): On behalf of
Shri Sachin Pilot, I beg to lay a statement regarding the status of implementation
of the recommendations contained in the 24™ Report of the Standing Committee
on Information Technology on Demands for Grants (2011-12), pertaining to the

Department of Posts, Ministry of Communications and Information Technology.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 6518/15/12.
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12.07 hrs.

MOTION RE: THIRTY-FIFTH REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
move the following :-

“That this House do agree with the Thirty-fifth Report of the
Business Advisory Committee presented to the House on 29" March,
2012.7

MADAM SPEAKER: The question is:

“That this House do agree with the Thirty-fifth Report of the

Business Advisory Committee presented to the House on 29™ March,
2012.7
The motion was adopted.
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12.09 hrs

MATTERS UNDER RULE 377"
MADAM SPEAKER: Matters under Rule 377 shall be laid on the Table of the
House. Hon. Members may personally hand over slips at the Table of the House
immediately as per practice.

... (Interruptions)

(i) Need to release a commemorative stamp in honour of
Prof. Sooranad Kunjan Pillai and Thakazhi Sivasankaran Pillai for their
contribution towards Malayalam literature

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Kerala has produced some
of the finest scholars who have brought laurels to the Malayalam language and
literature not only in India but also in the world. Thakazhi Sivasankara Pillai and
Professor Sooranad P.N. Kunjan Pillai are two such scholars who have served the
Malayalam language through their hard work in the field of literature.

Prof. Sooranad Kunjan Pillai was born on 26 Novemebr, 1911 in Sooranad South
in Kollam district. He was a renowned historian, researcher, poet, literary critic,
socio-cultural leader, grammarian and scholar of Malayalam language. For his
contribution to Malayalam literature and education, he was honoured with
Padmashri Award in 1984.

Thakazhi Sivasankara Pillai was born on 17 April, 1912 in the village of
Thakazhi in Kuttanad, Alappuzha district of Kerala. He was a novelist and short
story writer of Malayalam language. He focused on the oppressed classes as the
subject of his work. He has written several novels and over 600 short stories. He
was awarded India's highest literary award, the Jnanpith in 1984 for his
outstanding contribution to the Malayalam language and literature. Thakazhi
Samaraka Samithi celebrated the birth centenary of late Thakazhi Sivasankara

Pillai with a slew of programmes.

* Treated as laid on the Table.
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In order to acknowledge the contribution of Prof. Sooranad Kunjan Pillai and
Thakazhi Sivasankara Pillai to the Malayalam language and its literature, I
fervently appeal to the Union Government to release a Commemorative Stamp in
memory of these two leading lights of the Malayalam literature. I also request that

birth centenary of these two eminent personalities may be celebrated this year.

(ii) Need to enhance the honorarium given to Shiksha Mitra appointed in
schools under Sarva Shiksha Abhiyan
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(iii) Need to revise the pension of beneficiaries of Employees Pension Scheme
1995 and redress their grievances

SHRI S. ALAGIRI (CUDDALORE): Employees Pension Scheme 1995 came into
effect 16-year back and requires comprehensive review of this scheme in presently
atmosphere and present price index. The beneficiaries of EPS 1995 especially
under Neyvelli Lignite Corporation are living in pathetic socio economic condition
and they are surviving with this meagre pension. But the pensioners of Central
Government and State Government Employees and Banking sectors are enjoying
their life after their retirement with minimum pension from Rs. 3500 per month as
well as their pension is increased with increase in price index and announcement
of Pay Commission. The beneficiaries of EPS 1995 are also citizens of India and
their life should be trouble-free. Due to devaluation of money and inflation, the
EPS 95 pensioners have lost their purchasing power and struggled to run their day-
to-day life.

In this connection, I would like to urge the Hon’ble Government through
this august House to revise their Employees Pension scheme 1995 and redress

their grievances as earliest as possible.
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(iv) Need to release funds for solar fencing to prevent wild elephants straying
to the human habitations in Chamarajanagar Parliamentary Constituency,
Karnataka
SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the kind attention of the august House regarding the rise in human- elephant
conflicts in my Constituency that had cost the lives of straying elephants as well as
human beings and loss of standing crops. Human-Elephant conflicts have been in
the news for the past several months. The gravity of the conflict came under the
spot light on 11th November, 2011 when a wild elephant from nearby forest in
Kollegal forest area trampled a person named Mr. Nagaraju, a native of P.G. Palya
in my Constituency. My Parliamentary Constituency with a vast area has forests
spread over all the 11 taluks comprises of Bandipur and Nagarahole National Park,
BRT Tiger project area and Cauvery wildlife sanctuary. The farmers residing
adjacent to the forest areas such in H.D. Kote, Gundlepet, Nanjangud,
Chamarajanagar and Kollegal taluks practicing agriculture are in a state of panic
when the wild Elephants straying into the fields and destroyed the standing crops.
A total of crops grown is 1115.40 ha. in H.D. Kote and Nanjangul range had
destroyed and 3925 cases have been registered for the year 2011-12. A total of
Rs.68 lakh was disbursed to farmers as compensation towards the crop loss. A
total of Rs.19 lakh are yet to be paid to the farmers as compensation to set right
671 cases. A total of 41 elephants died naturally including seven wild elephants
due to electrocution. In order to prevent the entry of elephants the forest
Department has sought more financial support of about Rs.2 crore to erect 66
kms. solar fencing and digging elephant-proof trench for 8 kms. Hence, I request
the Ministry of Environment & Forests, through the Chair, to release requisite
funds to erect solar fencing, digging elephant proof trench in the forests of my
Constituency and increase the compensation to be given to the farmers for the loss

of standing crops due to elephant straying and destroying immediately.
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(v)Need to enhance transparency in providing reserved rail tickets to
passengers at Kisanganj district in Bihar and North Dinajpur district
in West Bengal
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(vi) Need to review the law prohibiting construction work within 300 metres
of ancient monuments particularly in Kancheepuram Parliamentary
Constituency, Tamil Nadu
SHRI P. VISWANATHAN (KANCHEEPURAM): Kancheepuram is one of the
seven ancient and beautiful cities in the world. Lord Bhudha perceived the

Panchaseela principle in Kancheepuram. Dharmabala yogi lived in this city.

The city of Kancheepuram is not only the Silk City but also the City of Thousand
Temples with thousand ponds facing lot of problems in housing due to ASI
monuments. The people of this city are living in and around temples for centuries.
Their life and existence are connected with these temples.

Due to ASI’s notification of several temples as monuments, the local
administration refuses to provide water, electricity and building approval, quoting
the restriction of 300 meters stipulation. The people of this city are facing lot of
hardship in getting permission for their basic amenities from the local authorities.
The cut-off limit of 300 meters may be reduced to 100 meters without obtaining
clearance from National Monument Authority.

Mahabalipuram was the capital and port city for the Pallavas.The similar
situation is also faced by the residents of Mahablipuram which is one of the tourist
destinations for all over the world. The tourism industry can flourish and bring
more foreign exchange earnings unless and until sufficient residential
accommodation can be provided with commercial establishments to cater to the
needs of the foreign tourists.

The Ministry of Culture should review the situation and relax the rules to
give way for the convenience of the general public without affecting the sanctity
of the ancient temples. Kancheepuram city is thickly populated and co-existed
with temple activities for centuries. The Ministry should consult the ASI and give
some relaxation in their rules for the betterment of the general public.

Not only the people of Mahabalipuram, Thiruporur, Uthiramerur, Kancheepuram,

Pallavaram and Tirukalukunram, but the entire Kancheepuram Parliamentary
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Constituency is facing these hardships. Neither they are able to repair, construct
nor able to obtain electricity connection due to the stipulated safe zone.
I request the Government to look into the matter seriously to restore the original

stipulation of 100 meters in the interest of public.

(vii) Need to conduct a study to identify life-saving medicines in order to
bring them under ‘compulsory licensing’ mechanism

SHRI ANTO ANTONY (PATHANAMATHITTA): 1 congratulate the
Government in using the “compulsory licensing” for the manufacturing of anti-
cancer drug. Compulsory licensing empowers the Government to bypass a patent
owner’s rights after three years and order the manufacture and sale of life-saving
drugs at the cheapest price possible. After invoking compulsory licensing to an
anti-cancer medicine, its price was plummeted by 97 per cent from its original
cost of Rs. 284,000 for a month’s dosage. Today it is available at the rate of Rs.
8800 and comparatively affordable to the three million cancer patients in the
country. The Indian Patent Act of 2005 allows the Government to apply
compulsory licensing if a patented product is not adequately supplied or available
at a reasonable price. Unfortunately, many of the life-saving medicines are not
accessible to the poor masses in the country due to the above reasons. Therefore, 1
request the Government to urgently conduct a study to identify the life-saving
medicines belong to the aforesaid category and bring them under the compulsory

licensing mechanism.
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(viii) Need to re-introduce the passenger train between Jodhpur to
Ahmedabad via Samdari-Bhildi

it qaoft TH. ued (SEiR): ST W TS TG Ugel I1 15 A, 1929 I ATAR H Ugell IR
YeT SR ot | 31T SR Tl 1 SI9RiReT 20 G ¥ SR B TS © | AFcs! Wids!l 223.44
frf. o9 39 o § @ I& I Jlawmstt w1 R T8 gem € | 37 80 aut # TAR
el § b W 78 Y Yo B B TS 2 | AR Yrge AW b w0 H fIvg 9 fRy g
EAT © | IISC & Galls ¥ Yold DI 4@y 150 ¥ 200 HRI$ BT IoRd U BT © | #e”
TS W SGR A IfEASEE I FHes! Hiors! qart el Fofdl off oy |t auf & ol
qqT - AN, e, BT Td ARSI BT Bl GiaeT Bt off | §H el Bl Sl B
BHAGT 80 HICHS! dTe] BR & g 3R FAN ! DI &8 b fogqr w1 | 4% 4777 & & 59
Har €T BT Afdeid o are, fhar Sy |

(ix) Need to approve construction of railway line between Jalna and
Khamgaon in Maharashtra

st MY AR Ui (STen): fSHeR 2011 & XA IO @ AR SMAA-AMIE e
TRATSHT BT FIeToT fohaT 1T o7 I8 Xl Uhod IRIGAre-faey & a3 fAur & Sisdt & | 9
Yl AT URRAATG (G T T § S ARG © " A Wd T HERS ot & AT o
U B gHT 2 3R Ysl W AR, Afed Tl o7 3R QX S¥WR § Wadl B dral g¥ |l

TS SN N&dl & SR U Nl AN & SIIal & ol Warl Pl 0Dl ol B |

fOaR 2011 & T9Ic & ATAR A AR BT F&v fhar w1 o1 I9 |deor b R
foxia} 2011 # e S 9 Xl HATGT BT WY off 39 RUIE § 9 AT ATcapiferd @d 1226
P B NI 39 ol URIATSHT W 7 arell ot 3R HHT XE 3% A 0.426 BN IS
Rare +ff |Afifd 7 @ off | PR vl Yo fae™ Ao ofdia I8 Yo Wi §9ar € d
HRISATS-fAeH @ @RN BT BT A9 BT A & ST Udh IUIAT 3Nl A &5 & PR
Ig AN 9941 § 1 T8 AR Ifg & A fTem 7 e el ok faema ¥ 2rm 1% s
e 2 5 sy 591 Wit @1 Wi € 8k e @t Ao § Jgam
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(x) Need to stop eviction of families residing for years in the quarters of Bhuli
Shramik Nagar in Dhanbad, Jharkhand

it et T R (9aQ): RA SRR & #19 Ud Hedlvl fI9HT gRT SIRES & gdTe forel
H Yol Sl TR WS B Db W AR Y oY, R WM HHATRAT & STl A AAA
U Td Al PR el ol &3 B Afdadl B W WS WR dEre’ fadr W oar | A
PITIN AMSIIHRY & qTe ell b TR DT @R WA DIHI DI {70 PR BN & S
T ol ATk el & F@TeR Wefl HRM &1 AN IR B 2 |

3 WRBR U AT BT g (b (ol Farex aRAl A Fafdad wrsr for=n 9mg a1 ofs )
I aMrdfed fapar Sy |
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(xi) Need to expedite the construction work and achieve the targets set for
AIIMS at Patna, Bihar

PROF. RANJAN PRASAD YADAV (PATALIPUTRA): Government announced
to start 6 (Six) Institutions like All India Institute of Medical Sciences in different
parts of the country including one in Patna (Bihar) and has set a deadline to make
Medical Colleges functional from academic year 2012-13 and Hospitals by the
year 2013-14.

As regard, functioning of AIIMS, Patna, there is proposal to start Medical
College from 1% August, 2012 and to conduct the examination for intake of
students with the All India Institute of Medical Sciences, Delhi for the academic
session 2012-13. Moreover, a total of 546 faculty posts have advertised for these 6
AIIMS. There is proposal to start 4 (Four) departments namely - Anatomy,
Physiology, Bio-Chemistry and Community Medicine in AIIMS, Patna by 1
August, 2012.

But the ground reality is different. The Institute at present is functioning as
a Society and autonomous status has not been yet granted. When 1 personally
visited the site of the proposed AIIMS, Patna, I found that the target fixed under
various counts are not likely to be met on time. A lot of work is needed to be
completed yet.

I, therefore, request Hon’ble Health & Family Welfare Minister to instruct
the concerned authorities to take up the matter expeditiously so that it may start

functioning as per schedule for the benefit of lakhs of people of Bihar.
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(xii) Need to convert N.H. 18 and N.H. 49 from two lanes to four lanes in
Mayurbhanj Parliamentary Constituency, Odisha

SHRI LAXMAN TUDU (MAYURBHANYJ): 1 would like to request that
upgradetion of National Highways (NHs) contributes largely to the development
of a backward area. As my Parliamentary Constituency Mayurbhanj district of
Odisha is a tribal and backward district of our country. Hence, the NHs 18 and 49
passing by my constituency needs to be upgraded to four Lanes from two Lanes.
So I would like to make a request to the Hon’ble Minister of Road Transport &
Highways, through this august House to kindly take necessary steps immediately
to speed up the process of four lanning of NH 18 from Fuladi Chowk of Balasore
to Jharpokharia in my constituency. Similarly, I would also request the Hon’ble
Minister to upgrade NH 49 from two lane to four lane in my constituency and to
take immediate steps for repair and maintenance of this NH 49 along with
Subarnareka Bridge as the present condition of this Bridge and NH in my
constituency is not properly maintained for proper run of vehicle in above NH ,
specifically at Jamsola area under my constituency.

In this connection, I would like to make a request to speed up the

upgradation of National Highway no. 18 and 49 respectively in the public interest
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(xiii) Need to take measures to make river-water pollution free

M wewRE IoRM awaR (RRSY): <o @ 13 7w AfEl &1 af@ ot wW H g
RTA®T I HRUN RS SHISAT B Hal, T4l & [hIN Aleordl bl g, I ATl &
ur St @Y At # RARar g e R Afedl 1 Ul U qoid @ [T 8 & A
3TSIV-3TeTT TN, Hxal 0 firel €1 A3l &1 g8 & & fy onfl d&% & 26 3RT W
T Yy MY &, Afe AT B AH-AHIS T 8 D! © |

T B 70 IR AR H A W UISIA B MY A B A B, oAfp faga
ff 7@ ¢ 5 70 vfred f off U5fa oa 9 B & T RS T & WoR H IR FdE
BT T W UG B AU H B |

BRATUN Al 3fTep Al H i Vil Sfielfep sebrsdl € S fam fopst argafar &
AT 3R STl Al Pl UGG PR @ & | U Bl G ARG I 8 SHH FARIT STl Sl
g, S 3@ IR B T 8, 39U AR = JHRAT 81 & § |

3T AR © b 39D Y S BT TR SR 3R T DI g Td U AFT IR0
SR |




30.03.2012 69

MADAM SPEAKER: Now, we will take ‘Zero Hour’ matters.

Shri Nishikant Dubey. Please be very brief.
st fAfdrepia g9 (Tger): sreder #eledn, § b weayel g Sl # uget Hl WeT # 9o ga g,
IS H ST geell & AN BT QISR BN © SR @ fdume s [t @1 gen g
AScS ¢rsd W WA 8, IR RTel W gar € 3R 38 R H 8 AFReR Agd &1 e 4§
SAE <1 o1 8 faT @17 W 2 (@) oIfdh B AR B B W Py SearaT T8l
AT Bl ...(x79uM) gEX S S feHte Wl € SR 99 faF S o A wel TS ofi, I
U fedis & 6 grgaa uiRar # =RSH &1 qerar w81 faar Sgl.. (eraum) 9t av8 &l ge
MU 3feie fdlaR § <t 21 3t oRE @) g Y IS H @ W B (a@raur) Have
T a1 fAwg 21 gHET B A1 AAGHAIR 2. (aur)
AL FREAT ¢ I MY I3 A1 |
sit fReia g @ few, 491 & e & foy g foram Syl 4% 919 € &1 39 9Ma | AR
DT A9 o AMMBY 3R 36 A6 B e DI Yol b A1y |
#it dor Femm (TR SW): WieR ded, § gWs @ dikdel g W A Sfiad di
TR (AR & ARl & aR H U Falel ST dredl gl I8 70 Arel R SR 8, Tal
ST G BOIR AT I8d 21 g uTh, fasTen, W enfe aHm @R @t S AriRes gfaemg
Bl & AT I U1 A ST GIAT Sl G ©, 98 § Aed & A @1 Aredl gl i I8 [T Bl

URT TSR O #3Ted & Yo SUDH YaAsTSHl B TSR | I8 Wk ATl gRAT & 3R Al
THS H Wl 3l <ISARM gl #)1 el § fh 5@ & I8f ydensdl & Aea ifhar Fafia
AR TR MUTEe & BN, I% GE-GE BT WA T8l W, 9 q% DB TF G A& B

# aue we W A JAEd W AN Bl g 6 gAss ! SURIGT SIaHl # I8 drel
i@ dR R arRe g Iuae dRM &1 WA W AR ITD! oAl Bl HIUSt Bl W
Blee M B faen # oM Few Ser|
SHRI S.S. RAMASUBBU (TIRUNELVELI): Madam, it is an important problem

prevailing in the Air India today. You may be aware that the management of Air

India continues to withhold the legitimate wages of the employees for the past



30.03.2012 70

several months. ... (Interruptions) A significant number of these labourers hail
from humble backgrounds, and some of them have availed loans for education of
their children, housing and various other purposes. Due to non-payment of wages,
the employees are unable to meet their financial commitments and family
responsibilities. ... (Interruptions)

Despite their severe hardship and sufferings for the last one year, the
employees have been continuously and silently serving the organization and the
country, particularly, the VIPs, VVIPs and traveling public with utmost dedication,
devotion and loyalty. ... (Interruptions)

MADAM SPEAKER: Thank you. Now, Shri Bhartruhari Mahtab.

... (Interruptions)
SHRI S.S. RAMASUBBU : Madam, I am mentioning my demand. Therefore, I
shall urge upon the Union Government not to prolong the issue. They should
intervene and try to solve their grievances; release their pending wages/salaries
and other legitimate dues; and avert their proposed strike from 2 April. ...
(Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, Maoist violence is
turning bad to worse. Not only the MLA of Laxmipur, Mr. Jhena Hikaka, has been
abducted and already eight days have passed since this happened, but also the
Italian who was abducted is already in the custody in the forest of Kandhamal for
the last 13 days. ... (Interruptions)

Violence has been occurring in parts of Andhra Pradesh; parts of
Chhattisgarh; and also in Maharashtra. I would urge upon the Government to
actively participate in the discussions with all the respective State Governments
and take adequate steps.... (Interruptions)

A recent occurrence has happened yesterday. The fast-track court of Odisha
has acquitted -- one of the demand, which was made by the Maoist for their

release -- Gananath Patra. This has already happened. ... (Interruptions)
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Let us try to establish peace and tranquility in the forest area, and make
every attempt so that these two people get released immediately. Thank you,
Madam. ... (Interruptions)
MADAM SPEAKER: Shri Shivkumar Udasi and Shri Devji M. Patel are allowed
to associate themselves with the matter raised by Shri Bhartruhari Mahtab.
... (Interruptions)
Sl 3] TUSA ([=mE): FUTRT ARGy, N Jo IR US¥, WX WX HHard &F I~
& Aexdl el F geRn W are &1 Al o, sua fog # smuel gwrae ot g s
UG¥ H BOIRI ARG W AeRdl H dAdbsi e Use 2-3 anl | FRfd emeR W dad
YA I T8 PR RS &l 3 9l AR BN B WHR B dodl WS WA BR
AATS IS FATfIe] Y@ e $9 Hadl (TAMIR[STH) & Siaiid A & 3R §7o TaelRe! iR
q hed W A S g .. (craur)

HEIST, SITETR fRIeTehl BT gebral da= ay 2009-10 H ©: FEM HI, 2010-11 H TR a9

BT 3R 2011-12 H AT Tb BT YA ARG 2] IRV B AR W AR I~1G H 9T 125

A UTE AGRY 8, oIl ITH A Hadl 40 AE™l Pl a9 2009-10 P da9 U< gl 2
Siafep arat |t Rl ST 99 2009-10 I T TH HT 979 T8 Fel 2 .. (wrqer)

g3 TEeTRS! AR W = gl € b dvw AR 1 a9 2009-10 H W & 1356
Hexdl & folg 31.90 HRIS BU, ... (@) 99 2010-11 H 1041 ARAl & (U 35.54 HRIS
T T 2010-11 H 1157 7l & ol 48.24 s W & AR Idfed & gl 39
affarRe 2032 #e=AT & Ty 55.72 HRIS B0 &1 AT AFAIGT AT T 2l .. (c7aem)

fed, # oMK Sels 2009 W 9 e &l & JAfhT WR TR I3 BT Y™ IR El g
IR 39 v W I3 TR WHR & TIRIRS A & q71 \w8anm ura gom 21 fhe s 3%
I & Hexdl Rigreh {971 909 Y & GarS War 3 gafda ©) 59 gRRRARrAT | Rierepi &1
aﬁﬁw%w@wﬁﬁ%ﬁ%%ﬁmﬁﬁmww%@m
HETH A TIRIRS! AR, 0 WRBR R A FeRT A [0 & IS @l g 3R I8
3TN R &, [ BN HEAT Tl & gl da &I YA Seg | Sfeq 8|

... (Interruptions)


BKS
(cd. by e1)
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MADAM SPEAKER: The House stands adjourned to meet at 11 a.m. on Tuesday,
the 24™ April, 2012.
12.15 hrs

The Lok Sabha then adjourned till Eleven of the Clock
oesday, April 24, 2012/Vaisakha 4, 1934 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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